I TEM NO 1 COURT NO. 6 SECTION Xl | A
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (C) No(s).36274-36278/2010
(Fromthe judgenent and order dated 09/03/2007 in W, No.6068/2004, W

No. 6123/ 2004, WP No. 16890/ 2006 dated 03/11/2010 in W, No.6068/2004, WWP
No. 8971/ 2007, RWPMP No. 35762/ 2010 of The H GH COURT OF A. P AT HYDERABAD)

K. MADHAVA REDDY & ORS. Petitioner(s)
VERSUS
GOVT. OF A P. & ORS. Respondent ( s)
(Wth appl n(s) for stay, i npl eadnent, del eti on of t he nane of

respondent, i npl eadnment as party respondent,inpleadnment and prayer for
interimrelief and office report) (For Final Disposal)

W TH

Contenpt Pet.(C)No(s).445-449 of 2013 in SLP(C)No.36274-36278 of 2010
(Wth appln.(s) for Directions and office report)

Date: 06/03/2014 These matters were called on for hearing today.

CORAM :
HON BLE MR JUSTICE T.S. THAKUR
HON BLE MR JUSTI CE C. NAGAPPAN

For Petitioner(s) M. Jayant Bhushan, Sr. Adv.
R Basant, Sr. Adv.

G Ranmkri shna Prasad, Adv.

Mohd. Wasay Khan, Adv.

B. Suyodhan, Adv.

Bharat J.Joshi, Adv.

Filza Moonis, Adv.

FSSSES

For Respondent (s) M. Jai deep Cupta, Sr. Adv.
M. D. Mahesh Babu , Adv

Suchi tra Hrangkhawal , Adv.

Anjid Magbool , Adv.

Anit K. Nain, Adv.

B. Ranmkri shna Rao, Adv.

Adi tya Jai n, Adv.

Suni ta Chaudhary, Adv.

pFSSSF

M. M Srinivas Rao, Adv.
J. Govar dhan, Adv.
s. Sudha Gupt a, Adv.

==

M. G N. Reddy, Adv.

.V.V.J.Rao, Sr. Adv.
Vi j aya Bhaskar, Adv.
Chandan M shra, Adv.

5 S5%

Tati ni Basu, Adv.

UPON hearing counsel the Court nade the foll ow ng



ORDER

Del ay condoned.

Applications for inpleadnent are all owed.

Del eti on of respondent No. 12 and 19, as
prayed for, is allowed.

Heari ng concl uded.

Judgment reserved.

| (Shashi Sareen) [ (Veena Kher a)
| Court Master | Court Master
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